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RAJYA SABHA-

Thyrsday, the 28th May, 19
- B Jyaistha, 1920 (Saka)

The House met at eleven of the ‘&
% Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTION -%
Fuunctioning of Government Machinm;‘ :

*21. DR. RAJA RAMANNA: Will’
PRIME MINISTER be pleased to sv:g'j

(a) what sieps Government propo: 0
take for the quick disposal of files' )
th¢

modern methods instcad of usin

existing obsolete methods and cnrculmng-
files - from one Ministry to thé Jnihes
Ministry entailing delay; and = "7

(b) the details of steps already taken by
Government to ensure efficient funections
ing of Government machinery? A -

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, RUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS?
TRY OF FINANCE (BANKING. RE:
VENUE AND INSURANCE) (SHRI R,
JANARTHANAM): (a) and (b) A statet
ment is laid on the Table of the Sabha,

Statement

(a) A software package ‘Office Proce-
dure Automation (OPA)Y’ has been de-
veloped by National Informatics Centre
(NIC) to help monitor the pendency of
files/cases and to assist easy tracking Gf
files. The package is based on the present
working of the Central Governmen‘z
offices prescribed in the Central Sedy
retariat Manual of Office Procedure;

(b) Various initiatives taken towards
efficient functioning of Government
machinery include: :

(i) Help and advice by the Depart-
ment of Administrative Reforms
and Public Grievances to the
Ministrics’/Departments  in  the
area of Organisation and
Methods. :

S
(ii) Progressive computerisation of
Government operations.
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to Questions 2

A gmiled review of all the laws, ~
gions and  procedures
mistered by different Minis-

Pepartments, and setting up

¥Commission to review Ad-
firative Laws.

- »aken by Ministrics/Depart-
tsqo delegate and decentralisc
&% to ficld units and to other
~of Government to cnable
s and scrvice delivery at
wvest operational level.

RAMANNA: Sir, onc of
¢ things... (Intrerruptions)....
n the management of our
tig. Our administration, which
@have een very modern about a
0} hundred and fifty years ago,
rcaﬂy wnalni as such without taking into
account all the modern developments in
the -world- ¥ will divide it very shortly
into  two ,}parts—(he technological part
and the- txa‘hagcment part—and 1 will
quickly deal' ‘with the management part
because upadmmlstratlon has to flrst

y was that Dr. Bhabha
“‘whole Ministry, away from
Delhi to Bombay and that certainly
helped ck decision-making in a big
way. Th@ip are now other aspects which
delay 1 things. 1 know there are brilliant
officers lﬂ-charge But in my State I
know. there are officers who are allowed
to stay.siii Their places of work for just
two or'“thgg_ months and then they are
transferred.-Now, that is not called good
administraijoh. An officer is transferred
only becausé he didn't please somebody.
In the British days, they had to be in one
position for fhree years, unless there was
a very good reason to change them.

Our whelke system is based on the
holiness u'fffiles A file is treated as
though it™i5 a Bible itself. In modern
times a ﬁle is a cumbersome one. If you
wanted to-start a new activity, there is a
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department called SIU — X don’t know
what it stands for. Thaf % what it is
called, and the only thing that is stated is,
“If you want more pcoplq in your Minis-
try, all that you have to do is increase the
number of files and you will get more
people™. Maybe, I am giving the worst
aspects ‘of it. But my question refers to
this matter. Waht is important is that we
have *mot developed modern: technical
methods by which information on a file
can be transferred to antoher person, by
even a floppy disk. A floppy -disk is
something in which you cafl put it the
information that you want to pass op to
another person. There is no need do go
on shifting files, which takes six “months
for a decision which can be taken in one
hour or in about half-an-hour. T feel very
sad. While the country is progressing in
all directions like the use of Electronic
Mail, the use of floppy disks, and I know
at one time many people were given
computers in the Souths Block...(Inter-
ruptions}

SOME HON. MEMBERS: What is the
question? (Interruptions)

DR. FAJA RAMANNA: Sir, I have
put a question and now I am putting a
supplementary. ...{Interruptions)... He
has given it in writing, but I have not
received it. ...(Interruptions)...

MR. CHAIRMAN: You give the
points.

DR. RAJA RAMANNA: But, I don’t
know the answer, Sir. If you want me ta
stop, 1 will stop.

MR. CHAIRMAN: There is a state-
ment laid on the Table of the House.
Have you got it?

DR. RAJA RAMANNA: I have not
received it. ...(Interruptions)...

MR. CHAIRMAN: A copy of the
statement is available outside in the Lob-
by. ...(Interruptions)...

DR. RAJA RAMANNA: If it had
been given to me, I would have told you.
1 am concluding, Sir. I would say that

[RAJYA SABHA]

to Questions 4

modern technology should be used in
improving administration, but this is not
being done.

SHRI R. JANARTHANAM: Sir, [
thank the hon. Member for putting a
very good suplemeatary. The hon.
Member mentioned about ‘floppy’ system
which is a little bit outdated. Presently,
the Government is using a software pack-
age “Officc Procedure Automation
(OPA)” which has been developed by
National Informatics Cenire to help
tracking of files. Of course, as is said, a
file is very important. If you jumble up
the word *“file”, it becomes life. It is
concerned with the lives of the people of
India. Therefore, to tackle delays, files
have been tracked by using these
methods. QGur Ministry is to help and
advise all Departments, in this regard.
Now, 17 Ministries are using it and it is
motivating the people. We are on the job
and the system is imporving. The delays
have been considerably
reduced. As mentioned by the hon.
Member, progressive computerisation in
Government offices is going on not at a
very good speed but at a speed which is
tolerable for the improvement of the
system.

The hon. Member spoke about decen-
tralisation of powers. I would like to
inform the hon. Member that steps have
been taken by Ministries/Departments to
delegate and decentralise powers to field
units and to other levels of Government
to enable decisions and service delivery at
the operational Jevel. The hon. Member
would appreciate...

MISS SAROJ KHAPARDE: I don’t
know what answer the Minister is giving.
...(Interruptions)...

SHRI R. JANARTHANAM: 1 am
answering it. What is the trouble with
you?

MISS SAROJ KHAPARDE: It is a
great disappointment to hear the answer
from the Minister. The hon. Member did
not put any specific question as such. I
don’t know on which basis the Minister is
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replying. What is he saying? It is 100 )

funny. ...(Interruptions)...

SHRI R. JANARTHANAM: The hon.
Member. has put a specific question.
...(Interruptions)...

DR. RAJA RAMANNA: The Minister
has answered my question, but I have to
put a supplementary to him. 1 will be
very brief. Sir, there are two parts of the
question in this paper that he has given.
It is wonderful if it was really true and
was being used. I can only hope that all
he has said here will be used by the
Ministries. But it is not being done. So
far as the movement of files is con-
cerned—I am not referring to the
present Government or any other
Government—this is going on for the last

hundred years; certainly when 1 was in

the Ministry; it is very slow.

The second supplementary is this: I
have reason to believe that a file which
takes, perhaps, one or two minutes to
finish off takes six months to come out
from the Ministry. It is just passed on
and on and on. There is no way in the
asnwer to explain how they intend to
hurry up files around the Secretariat.
People just don't care because the system
of filing itself is wrong.

SHRI R. JANARTHANAM: Sir, on

the basis of the recommendations of the
Fifth Pay Commission, I have given the
answer. It has given so many recommen-
dations. We are only a nodal and cataly-
tic agent. We are going to accept some of
the recommendations. ...(/aterruptions)...
1 am explaining the written answer which
has been laid on the Table of the Sabha.
...(Interruptions)...

MR. CHAIRMAN: Dr. Raja Ramanna
has asked as to how you are going to
expedite the movement of files so that
they can be disposed of within two or
three months and not six months. ...(Jn-
terruptions)... This is his simple question.
...(Interruptions)... You should give a
simple answer.

[28 MAY

1998 (0 Questions 6

SHRI K. JANARTHANAM: Sir, we
are using+  automation system
developed by the NIC. With the help of
office Procedure automation procedural
operation system which tracks the move-
ment of files,” the movement of files will
not be delayed and the disposal of files
will be withih a reasonable time.

PROF. (SHRIMATI) BHARATI
RAY: Sir, my question is very specific
and is related to part (b) of the Govern-
ment answer Wwith regard to efficient func-
tioning of the Government machinery. 1
believe that it'js not the quick movement
of files only which is very, very impor-
tant. The other essential step for the
efficiency of the Government is coordina-
tion among different Departments.

Sir, I would like to give one example.
The subject -of heaith of women is the
concern. of the Ministry of Health and
Family Welfare and
Women and Child Development. Examp-
les can be multiplied. My specific ques-
tion is whether there is any common
planning for coordination among various
Departments for promoting the same
cause. [ would also like to know whether
there are any rules or laws in this regard.
They have mentioned here some pro-
cedures and laws. They have mentioned
here some procedures and laws. I want to
know whether there are or are likely to
be any administrative laws and pro-
cedures for inter-departmental coordina-
tion and consultation for dealing with
matters of common concern. Thank you,
Sir.

SHRI R. JANARTHANAM: With re-
gard to the question put by the hon.
Member, I would like to say that there
are many recommendations given by the
Fifth Pay Commission in its report sub-
mitted in January 1997. These recommen-
dations are on record. Some of the re-
commendations are (a) re-organisation of
a aumber of Ministries and Departments
(b) re-organisation of the functioning of
the Central Government (c) reducing the
levels of decision-making (d) assured
career progression for improved motiva-
tion, etc, ..(Interruptions).. It goes on
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like this...(Interruptions)... Sir, we are
not accepting all the recommendations.
Only some of them will be accepted by
us. ..(Interruptions).. Our Department is
a nodal and catalytic Department. We
are on the line to improve efficiency and
file movement. As far as our Department
is concernad, we can only motivate, help,
advise and persuade them. That is the
wark of this Ministry.
...{Interruptions)...

MISS SAROJ KHAPARDE: Sir, again
it is unfortunate that the hon. Member
has put a question with regard to coordi-
nation among various Ministries and the
minister is replying to something else.
...(Inmterruptions)... We do not need addi-
tional information. We want information
on a specific question.

SHRI R. JANARTHANAM: Sir, this
question relates to the movement of files
and tracking of files. ..(Interruptions)..
This question does not pertain to coordi-
nation among various Ministries. The
function of the Ministry of Personnel is to
motivate, help, advise and continuously
persuade them. There are 79 Ministries
and 17 of them are following the automa-
tion system. The rest of them ‘will slowly
go in for that. ..(Interruptions)..

st gEar diom: R weR, Wi
w4 fF wed ¥ S PRt % fag
Fam ardm @ S RrERd ¥ % R
FrHAEA w2 R T A ol S SR ¥ W wE
aea & f5 oo W wEd a ¥,
-aret & defun @ §) @ SA-wmensi
¥ fa @ e Fred I 8, 3% g a6
§ wed o fwmt # 9R wR ¥ A s
| S AEd § 6 oed & o e
RAfEl % SOR W F 9 IS A &
} oo viw I feem @ @, Wl W
i A o uh ok wEned W g e W
o%? ¥ @ VAR 9 P Do g v &2

yarER (S atem faEl Swdd):
A R, FES 98 At T A wed T
wififm ¥ = = A = f wEe S
o ¥ 9% w@ G 8, WE T
T2 g¥eet # 1 S 38 TR g ¥ shenel
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¥ wa & e 0 38 o ¥ e &
TE W F ar ¥ o Fro faom S @1
A P & W eRe % W R, 3W W
from =iy ol Wy we s R ¥ & A
TR ¥ oF B T T Aoz oaw F
O frm, w3k she 3 R om B
FovED T8 2, I GH wW ¥ oan o
fawfie 2m s q@u W W fRedem fE
ERGEIR Rt eI DA R
7 3 ol AR Wl o R e ¥ aw W
fefa seerdt o @ &1 Mg T wEw B0 5
FREl F Se # T8 FE wEn ¥ 6w W H
gé-gomd PR SO qfied W )

PROF. RAM KAPSE: Mr. Chairman,
Sir, part “B” of the reply states that
there is a detailed review of all the laws,
regulations and procedures administered
by different Ministrics/Departments, and
setting up of a Commission to review the
administrative laws.

I would like to know whether the
Commission has started working. How
much time is required to take a_decision
in this regard because there are some
enactments which are hundreds of years
old and are not required? 1 would like 10
know the time limit which is expected by
the Government. I would also like to ask
that even if we do with computers, work
with computers, the basic problem is, we
do not rcgard the individual has any right
as far as his query is concerned. So, if the
selective clement, the personal element,
which is going on in the offices is stop-
ped, only then the technological help will
be of some help. Sir, 1 would like to
know whether the
attitude of the person dealing with the
file is going to be changed and whether
anything is done for that.

SHRI R. JANARTHANAM: Mr.
Chairman, Sir, I have already said that
we are only a nodal and catalytic agent
and we only persuade. We have set up a
commission in May, 1998, and it has
started functioning. It has been given
three months’ time to submit its report.
Regarding the time limit, this is the
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approximate time limit I have given.
With regard to the later part of the
question, which is about the change of
individual attitude, 1 submit that we have
inherited this file culture from the British
period. The attitude of file-making has to
be changed in a collective manner. All
aspects have to be changed in a collective
manner.

Retirement age of Central Government
Employeces

*22. SHRI O.P. KOHLI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Fifth Central Pay
Commission had recommended the
enhancement of the retirement age of the
Central Government employees from the
present 58 years to 60 years;

(b) if so, whether Government propose
to accept and  implement  this
recommendations; and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BANKING
REVENUE AND INSURANCE) SHRI
R. JANARTHANAM): (a) Yes, Sir.

(b) This recommendation has been
accepted by Government in May, 1998
and necessary orders have been issued.
The age of retirement in the Armed
Forces and the Central Para Military
Forces has also been decided to be raised
by two years.

(¢) Does not arise, in view of (b)
above.

st alm W Free: Tl AekE, T
g 1Y 9% wE A o1 39 A FK TER A
¥ wER & e A der faw ay
i w1 Teagl wen fr Rk fo &
¥z wEr B awd 3 § o wh R fm
IR U IR [ T A1 JEH IR IR W
Y a7 UHH TN, A9 e 9 R g A o
¥ D gk W g aw g | U TF N TR
Y fr @ ¥u wER & wAGfE #@ o
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faff A ss i g 60 T W B &
¥z wEr & & ¥ oftmreew gfiaw da
s, §fom, Freafredl sk w0 & %
il 7o W Y ey 9 e @ =
# W ol W W 87w G ol %
wh o s Y P W aTg @ agA
# 7 owm ® ¥ ok = I a0
Faftd R oy @ g # e w0 ga
T et 8 e B o @ R

A wR (st srw ferR amRd):
B R R e e g
aEm Y f @ o IEm "@ER W e T
21 3u% wu-gy w6l # ooy it QWA sl
R faed B W ¥ A R Ry et ok
= | e et fl w0 ¥ oy e
¥ 3 7% foe Frda wfod Yo el d am
e ¥ fF 3 3 o % 99 e ok sw
@, a W fFER fem s

st alm wETR Wreeh: AU QU T WA @
P 3 By A o Wm D ww R W
dfer da figfe dom @S o WY W
B P 1 o7 W wEg WA ¥
B AR Y ¥ weaw Ao 1 Fraf
a1 #9 st a8 @ Sl ok = sw
v STdE W W TER W S Wy R
T

sl @ frrdl ardd: ¥ aF wwm fw
H I FH D SEm) N €t A Figl
& ume ¥ 4 fR R d=m A fgf @

SHRI V.P. DURAISAMY: Sir, the
answer given by the honourable Minister
is very vague. Specifically 1 want to know
how many persons are getting extension
of service by virtue of extending the
retirement age from 58 to 60. And, will it
not affect the job opportunities for the
unemployed young generation? And,
apart from that, Sir, I would like to know
whether this order is applicable to the
quasi-governemnt  Corporations  and
Boards? 1 have received telephone calls
from my friends from the Chennai Food
Corporation of India that 47 employees
of the Food Corporation of India are
going to retire tomorrow. But the Food
Corporation of India has not yet received



